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CENTRAL ADMINISTRATIVE TRIBUNAL .
ERNAKULAM BENCH

‘0A No. 354 of 1995

Wednesday, this the 8th day of fMarch, 1995
CORAM: |

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON'BLE ‘MR SP ‘BISWAS, ADMINISTRATIVE MEMBER

1. CI Abraham, :
" S/o Varkey Iyps, .
Technical Supervisor,
-Telephone Exchange, Vengoor,

Vengoor RO _
(residing at Chennamkud1y11 Houss, o -
Panipra PO, Thrikkariyoor (via)) ° .. Applicant

By Advdcate'mr, M Paul Varghese

Vs,

1% Junior Telecom Officer, Phones
(Group Exchanges - Notrth)
Perumbavcor - 683 542,

2. Sub Divisional DFF1cer, Telegraphs
Perumbavoor.

3. Genersl Nanager, Telecom
" Department of - Telecommunxcatxons,
‘Ernakulam, Kochi-16.

4, Chief General Manager, Télacom
Department of Telecommunl¢at10ns,
Thiruvananthapuram.

5. Director of Telecom,
Department of Talecommunlcatlons, ,
New Delhi. : .+« Respondents -

~By ﬂdvocate Mr. Varghese P Thomas, Additiohal Central
Government Standing Counsel
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CHETTUR_SANKARAN NAIR(J), VICE CHAIRMAN

_Appliéant seeké a diréction to respondenté to conduct a
vscreenihg‘tast in.accordaﬁce with the A-1, and to include his
name in the caare of Telecom Technical Assistants. There is
no iegal right as such, in an employes to get a screening test

held or to get included in a list. His real grievances appear
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to be that he was not notified of the screening test, and
that his option-waévnot:sought; as requiréd-in A-1. This
is a question of fact and a_question of fact must be

adjudibated by the competent authority. Applicant may -~

ﬁake his grievances before the'compeﬁent authority who is

said to be the third respondent. We find a cryptic order

,issued by second respondent to the effect that =

"DGN(Admn)J 0/o CGMT, TUM- (whatever that
means) had circulated information",

2, We direct third respondent to ascertain whether such

_ hbtice;had been given, and if.so how, and whethsr that
‘was publication in the real sense. This will be done
| wifhin six weeks from the date of receipt of a repre=-

. sentation by applicant.

3. The Original Applicétibh is disposed of as aforesaid.

No costs.,

Dated the 8th March, 1995

2. .

— L e MQMXCQVC‘L\'\ \n’OH
SP BISWAS - CHETTUR SANKARAN NAIR(3J)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
ak/83 ‘ .
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; List of Annexures .

Annexure-A1: -

True photostat copy of letter No.Rectt/

77-5/94 dated 3.5.1994 sent on behalf of
4th respondant (Endt. No.&.35/PBR/94-95
152 dated 16.6.94 of 2nd respondent)



